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THE HIMACHAL PRADESH GROUND WATER (REGULATION AND
CONTROL OF DEVELOPMENT AND MANAGEMENT) AMENDMENT BILL,
2023

(ASINTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Himachal Pradesh Ground Water (Regulation and Control of
Development and Management) Act, 2005 (Act No. 31 of 2005).

BE it enacted by the Legislative Assembly of Himacha Pradesh in the Seventy-fourth
Y ear of the Republic of India as follows.—

1. Short titleand Commencement.—(1) This Act may be called the Himacha
Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2023.

(2) It shal come into force on such date as the State Government may by
notification, in the Rajpatra (e-Gazette), Himachal Pradesh, appoint.

2. Amendment of section 21.—In section 21 of the Himachal Pradesh Ground
Water (Regulation and Control of Development and Management) Act, 2005, for the words
and sign “imprisonment for a term which may extend to five years or with a fine which may
extend to ten lakh rupees, or with both”, the words “a fine which may extend to ten lakh
rupees’ shall be substituted.

STATEMENT OF OBJECTS AND REASONS

The Himacha Pradesh Ground Water (Regulation and Control of Development and
Management) Act, 2005 was enacted to regulate and control the development and
management of ground water and matters connected therewith. It has been observed that
uncontrolled and rapid extraction of ground water has resulted in alarming situation of
declining ground water levels and depletion of groundwater reservoirs in several areas of the
State. In order to deal with the situation, the principal Act was amended by the Himachal
Pradesh Ground Water (Regulation and Control of Development and Management)
Amendment Act, 2022. In section 21, it was, inter-alia, provided that whoever fails to
comply with or contravenes any of the provisions of this Act, or the rules made or orders or
directions issued thereunder, shall, in respect of each such failure or contravention, be
punishable with imprisonment for a term, which may extend to five years or with a fine
which may extend to ten lakh rupees, or with both. Now, it has been considered prudent that
in place of imprisonment, the provisions be made for a fine of rupees ten lakh. This has
necessitated an amendment in the Act.

This Bill seeksto achieve the aforesaid objectives.
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EXTRACT OF THE PROVISIONS OF THE HIMACHAL PRADESH GROUND
WATER (REGULATION AND CONTROL OF DEVELOPMENT AND
MANAGEMENT) ACT, 2005 (ACT NO. 31 OF 2005) LIKELY TO BE AFFECTED
BY THIS AMENDMENT BILL:

Section:

21. Offences and penalties—Whoever fails to comply with or contravenes any
of the provisions of this Act, or the rules made or orders or directions issued thereunder,
shall, in respect of each such failure or contravention, be punishable with imprisonment for a
term which may extend to five years or with a fine which may extend to ten lakh rupees, or
with both, and in case the failure or contravention continues, with additional fine which may
extend to five thousand rupees for every day during which such failure or contravention
continues after the conviction for the first such failure or contravention.



